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tion 43 of the Industrial Finance Cor-
poration Act, 1948:—

(i) Noufieation No. 8/65 publish-
ed ia Gazette of India dated
the .l3rd October, 1965, making
certiin further amendment to
the General Regulations of
the Industrial Finance Cor-
porstion of India;

(ii) The Industrial Finance Corpo-
rativn (Issue and Management
of lionds) Amendment Regu-
laticns, 1965, published in
Notification No. 10/65 in
Gazutte of India dated the
23rd October, 19685, [Placed
in Library. See No. LT-5207/
65.]

ANNUAL REORTs oF INDIAN CENTRAL
ArecaNur CommiTreE (HINDr VER-
BIONS)

Shri Shahawaz Khan: I beg to lay
on the Tabl: a copy each of Hindi
version of te Annual Reports of the
Indian Central Arecanut Committee,
for the years 1981-62 gnd  1862-63.
[Placed in Library. See No. LT-5208/
65.]

NoTtrricaTioNE UNDER ESSENTIAL
CommobprTiEs  AcT

The Deputy Minister in the Minis-
try of Food and Agricalture (Shri D,
R. Chavan): I beg to lay on the Table
a copy each of the following Notifica-
tions under sub-section (6) of section
3 of the Essential Commeodities Act,
1955: —

(1) The Roller Mills Wheat Pro-
ducts (Price Control) Fifth
Order, 1865, published in
Notification No. GSR. 1656 in
Gazette of India dated the
12th November, 1865;

(i) The Delhi Roller Mills Wheat
Products (Retail Price Con-
trnl) Amendment Order, 1963
publishid in Notification No.
GSR. 1857 in Gazette of India
dsted the 12th November,
1965. [Placed in Library. See
No. LT-5200/65.]
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12.30 pm.
- RULES COMMITTEE
Fmsr RrrorT
Shri Krishnamoorthy Rao  (Shi-

moga): 1 beg to lay on the Table un-
der sub-rule (1) of rule 331 of the
Rules of Procedure, the First Report
of the Rules Committee,

12.303 hrs.

COMMITTEE ON PUBLIC UNDER-
TAKINGS

TwreLrre Rerorr

Shri Subodh Hamsds (Jhargram): I
beg to present the Twelfth Report of
the Committee on Punblic Under-
takings on action taken by Govern-
ment on the recommendations cohbe-
tained in the Twenty-eighth Report of
the Estimates Commitiee on Indian
0Oil Company Limited (now Indian Oii
Corporation Limited).

12,30} hra

PATENTS BILL—contd.

Mr. Speaker: The House will now
take up further consideration of the
motion for reference of the Patents
Bill to g Joint Committee, moved om
the 22nd November, 1865,

Shri Shree Narayan Das may now
continue his speech, He haz already
taken nine minutes. Out of 5 hours al-
lotted 1 hour and 5 minutes have al-
ready been availed of.

ot siwreaw W (TTET ) e
wgEy, o9« 4= friTe darc @ o
o weR qd w4 TR e
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[ sfrareraw am)

# 3 qerfirs groRt Qe W 2w g
wivg AR ag I 7 a1 e
& qg ek Agar g e afs #f
EifaF &= §1  mifass s At
ag arfaemre qEEfaer grm ar 7Y
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TN WG GACX WA T AT
goftafen xar s st (sft fige
ato few) : T
The Deputy Minister in the Ministry

of Health (Shri P, 8. Naskar): There
is no patent for atnroic bomb. There is

patent for life-saving drugs.
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Bhri N, C. Chatterjee (Burdwan):
Mr. Speaker, Sir, anyone who had
anything to do with the administra-
tion of patent law in thiz country
must admit that our law which
was enacted in the year 1911 was
archajc and anti-deluvian and need-
ed comprehensive change. There-

fore, the hon. Minister has dome well
in introducing this Bill. As a of

after some recummendations  were
received from a cummittee which was
appointed o make recommendations.
Unfortunately, that Bill was not pro-
ceeded with, 1 go not remember why,
and in 1857 it lapsed with the dissolu-
tion of the First Lok Sabha. There-
fore, 1 think my hon. {riend Shri
Dandeker was too hard on the Minis-
ter when he categorically castigated
him for introducing a measure of this
kind.

A mesnsure of this kind is absolute-
ly essential, although there are cer-
tain blots, certain unsati pro-
visions which would retard the ob-
jective of thig Bill. Therefore, 1 will
point themm out, but I do maintain
that the main purpose is development
and exploitation of new inventions,
and also to stimulate Indian progress.
Anyone who knowg anything about
the working of this patent law in
India will realise that 0 per cent of
the petents are really held by
foreign nationals. Therefore, Indians
hold only about 10 per cent and
therefore it was high time that we did
something to stumulate inventions
among Indians. How iy this to be
done, how far will this Bill encourage
the develc and Joitation of
new inventions from the Indian point
of view and stimulate Indian progress’
That ie the main thing.

There are certain provisions in the
Bill. 1 am offering constructive criti-
cism with a view to help the Minister,
the Select Committee and this House.
I am pointing ou! certain provisions
which will not stimulate inventions
among Indians, which may retard and
act as disincentive, which wili dis-
courage inventions and will therefore
arrest our industrial progress.

The most fantastic provision in the
Bill is Clause 5, and I would ask the
Minister ty seriously think over it,
and the Select Commitiee to amend jt.
S«-ond]y, 1 would say that there ix

fact, it I remember rightly, this Bill to
thoroughly reorganise or amend the
Patent Act of 1811 was introduced in
the Lok Sabha in the year 1983

provision which s
very unsatiqfaelory by which Govern-
ment is vested with the power to use
or mqun-p any patent without any
ti It is almost

T compe
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like expropriation without compensa-
tion, legal freebootery, and 1 am sure

that this kind of provision kept on
the statute-book will be declared as

unconstitutional. This is  certainly
opposed to the Indian constitution.
Every one has got certain  basic

fundamental rights, which even Par-
liament cannot negative, and I am
afraid this is couched in such language
that it may be struck down as re-
pugnant to the basic rights conferred
by the Constitution.

Clause 5 is a very important
clause, under which inventiong in
respect of claims for substances are
not tenable, but only claims for the
methods or processes. I do not know
whose brainwave this is. Sri Justice
Rajagopala Ayyangar, who was a
Judge of the Madras High Court and
a distinguished Judge of the Supreme
Court, go far ag I remember, never re-
commended any such thing in his re-
port, on the basis of which this Bill
is being framed. Clause & says:

“In the case of inventions—

(a) claiming substances intended
for use, or capable of being
used, as food or as medicine
or drug, or

(b) relating to substances pre-
pared or produced by chemi-
cal  processes (including
alloys. ...

no patent shall be granted in respect
of claimg for the substances them-
selves....”

Clamis only for methods or processes
can be entertained. I am submitting
that whoever is responsible for this
iz not doing any good to India. That
means that you will have practically
no patent, no monopoly, no right con-
ferred on the man whose inventive,
scientific faculty, has produced some-
thing which is useful for tackling dis-
eases and other elements.

8hri T. N, Singh: I would invite
hon. Member's attention to page 16
of Shri Rajagopala Ayyangar's Re-
porl, paras 33, 34 etc, in which he
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has himself made g distinction bet-
ween processes and substances,

Shri N. C. Chatterjee: I am point-
ing out that so far as I know in the
USA there is no such distinction, pro-
tection is given to products even in
these cases. In the UK there is no
such distinction. In the French law
on patents there is no such distinction.
I have also had it verified that in the
patent law of Ireland there is no
such distinction. I am asking the
Minister carefully to consider this.
What is the good of patenting only
methods or processes? In the case of
infringement, you will never be able
to get at the man who is responsible
for the infiringement. Processes can be
discovered only in exceptional cases,
and I submit that if you do not allow
patents for substances, you will real-
ly make the patent law nugatory, and
it will not stimulate research for new
products. In the case of food and
other things practically you give no
protection on behalf of the State.
Proof of violation of processes is very
difficult to establish in a court of law,
and therefore I am submitting that
this thing should be revised. There
should not be this artificial distine-
tion made. It may be that in timeg of
famine etc., you may suspend the
patent law for some period, but you
should not put on the statute-book a
general law where you say there
should not be any patent for substan-
ces but only for processes or methods.
From the practical point of view, it is
making the law nugatory,

The second Clause to which I want
to draw attention is Clause 53, which
reads:

“(1) Subject to the provisions
of this Act, the term of every patent
granted after the commencement of
this Act shall—

(a) in respect of an invention
claiming the method or pro-
cess of manufacture of a
substance, where the sub-
stance is intended for use, or
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is capable of being used, as
food or as a medicine or drug,
be ten years from the date
of the patent; and

(b) in respect of any other in-
vention, be  fourteen years
from the date of the patent”

1 do not know any country jn  the
world except two countries  which
have got any law making this artifi-
cial distinction, and those two
countries are Nicaragua and Vene-
zuela. I do not know why the
Minister is running to Nicaragua and
Venezuela and putting in g clause
Like this. In Ceylon, Trinidad and
South Africa they have made the
law 14 years, and they have also got
& provision for extending the period
for T to 14 years. Therefore, I am
submitting that this sort of artificial
distinction should not be made. This
will act as disincentive, a deterrent,
and therefore you should not make
thig distinction as in sub-clauses (a)
and (b).

cutting it down
all other

Already you are
from 16 to 14 years. If
civilised countries In the world can
function with practically the same
term of patent for all kinds of things,
why do you make any distinction
like this?

The las! clause is the clause which
gives the Government the power
really to appropriate any patent or
nullify any patent when it is said to
be for its own use. The language,
“for its own use” is very extensive.
It is not only for the use of any
particular defence purpose, but also
for all purposes, it iz even extended
to all Government undertakings.

Shri P. 8, Naskar: Public purposes.

Shri N. C. Chatterjee: All Govern-
ment undertakings. “Own use” |s
very wide, and therefore I submit
that this will mean practically expro-
priation, and as this will apply to all
Government undertakings, the patent
law ig practically nulliffied. If it is

for your own use, you can say that
you ignore the patent law, you can
appropriate it, you can  misappro-
priate it, you can use it for any pur-
pose. What is the good of giving a
patent then?

What is a patent? According to
the latest report published by the
United Nations on the role of patents
in the development of technology in
developing countries,

“The grant of the patent privi-
lege has been based on two prl-
mary legal and social justifica-
tions. The first is that patents
are private property, the inventor
has the exclusive right to his
invention and the patent law

recognises that right.”

If you say that for your own use
you will appropriate, that really |is
conflacation of private property, dep-
rivation of private property, that is
a denial of ihe exclusive right which
the inventor has in the invention.

The other is,—I am reading the
United Nations report—

“The other is exclusive privi-
leges for a limited term of years
granted by the Government in
the public interest to encourage
research and invention, to induce
the investors to disclose their dis-
coveries instead of keeping them
as trade scerets and to promote
economic development by provid-
ing an Incenttve for the invest-
ment of capital in new lines of
production. It iz on this latter
rationale that many patent mys-
tems chiefly rely.”

That is the rationale according to this
report which is prepared especially
for undeveloped or developing
countries. So, I am submitting this
will not induce inventions. If you
enact this kind of legislation, it will
not encourage research, it will not
stimulate any further Invention, it
will not induce inventors to disclose.
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As a matter of fact, this means noth-
ing but naked confiscation, and this
sort of wide power should not be
given. That is my submission.

Therefore, on three points I am
nkmg the Minister and the Select
ittee to consider the matter.
What is the absolute necessity for
meaking an  artificial distinetion bet-
ween patents for substances and
patents for processes as in Clausc 57
Is there any necessity for making
differentiation in the term, making it
14 years in one case and 10 years in
another? Anybody who has got any
practical knowledge of these things
knows that even if you kecp 14 or 16
years, there must be a time-lag bet-
ween the time of patenting and its
commercial exploitation. Supposing
it takes five or six years, practically
those six years are gone when you
cannot earn anything, when you can-
not put your scientific knowledge
or invention to commercinl use.
Therefore, you get only three or four
vears. That will not be fair, that
will not be proper.

Therefore, my submission to the
Minister is this. First, /¢ not make
any artifical distinction in  Clause
3. Secondly, do not have a naked
policy of expropriation, which will
be practically legal freebootery, some
kind of confiscation which is not pre-
misaible under the Indian Constitu-
tion. We have never allowed any
expropriation of property without
payment of compensation. Even
when we changed the law with regard
to land reforms. jagirdari abolition
and so on, we enacted certain zafe-
guards for payment of compensa-

tion, about the formulation of the
prineiple of compensation, but here
it is naked confiscation. Thirdly, I

submit that it should be made more
objective in the sense that they
should make them morc practical from
the point of view of the objecta
enumerated. We should do mnothing
whirh will discourage invention and
I am afraid we have this kind of Bill
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which will practically paralyse all
foreign  collaboration in Indis, and
that is g very, very important thing.
I would ask the Minister if he has at
all taken that aspect into account.
You will not have proper foreign
collaboration operating in India it
we have this kind of Bill becayse
they will realise that there will be
no real guarantce, no legal guarantee

for their discoveries and their pro-
ducts.

8hrl Indrajit Gupta (Calcutta
South West): Mr. Speaker, Sir, if

one examines this Bill in its proper
context, that is to say, the fact that
it-is being brought forward as a com-
prehensive umending legislation in a
country like India, then, I am con-
strained to say that this Bill is really
a pigantic hoax which is being per-
petrated upon this country. 1 have
been listening in the speeches made
by my hon. friends Shri Chatterjee,
and yesterday by Shri Dandeker. They
tried their best to wax indignant but
they could not, with all the best will
in the world. The voice of the Fede-
ration of Indian Chambers of Com-
merce and Industry which has recent-
ly submitted a memorandum on the
Bill to the Governmmt speab
through Shri Dandeker's

and alsp finds an echo in Shrl Chattar-
jee's arguments; in the ranks of the
Federation, I have found almost all
the big foreign patent-holders’ colla-
borators, who are in this country.

1 am surprised to hear Shri Chat-
terjee just now asking the Minister
whether he had at al] taken into con-
slderation the question of forelgn col-
laboration and the impact this Bil ie
likely to have on it. 1 would rather
say that the interest of foreign colla-
boration 1s practically the only thing
which has been taken into considera-
tion; and it 15 under the pressure of
those forelgn patent-holders who have
been lnoting and exploiting this coun-
try under the shelter of the existing
patent law of 1911, it is under their
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pressure that this mutilated, emascul-
ated, eroded piece of legislation is
now brought forward before this
House. A very interesting piece of
shadow-boxing takes place between
the Minister on the one side and Shri
Dandeker and Shri Chatterjee on the
other, to give us the impression that
something very drastic and very re-
volutionary is being put on the Sta-
tute-Boek.

Shri P. 8 Naskar: You are the re-
feree?

Mr. Speaker: Hg is now the real
fighter.

Shri Indrajit Gupta: This Bill
seeks to replace the Bill of 1811, a Bill
which was enacted st that time purely
for the purpose of safeguarding
foreign interests in what was at that
time their colony. Today, it is not
only a question of the country being
independent; it is also a question of a
country which is under-developed,
struggling to develop its own indigen-
ous national industries and also a
country which today, in the context of
the recent events on our borders, has
got to struggle to be self-reliant. It
is in this context that this Bill has to
be examined and in no other context;
otherwise, nationa]l interests have no

meaning,

Now, the Minister yesterday made
some reference to the relations be-
tween the provisions of this Bill and
the recommendations made by Mr.
Justice Rajagopala Ayyanger, but he
did not tell us what was the difference
or the similarity in the basic provi-
sions of this Bill as is now being in-
troduced in the House, and the earller

12.59 hre.
[MRr. Derury-SreAxer in the Chair]

draft, which everybody knows had
‘been prepared a considerable time ago,
and was being discussed inside the
Government and perhaps in other cir-
cles also, the earlier draft whose in-

troduction has been postponed time
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and again. I do not know if the Min-
ister sitting opposite me will admit it
ur not—we know very well, and the
couniry knows it, that there were very
sharp differences in the preparation
of that draft between the Ministry of
Industry and the Ministry of Health;
it is very natural. And those differ-
ences are now sought to be reconciled,
shall I say, in the interests primarily.
of these foreign patent-holders who
hold today 90 to 85 per cent of the
patents which are operating in this
country, which are held by foreigners.

13 hra

1 shall, for the purpose of illuitra-
tion, confine myself for the time being
to some cases of these medicines or
life-saving drugs or food, because
there is a special place allotted to
them in this Bill and quite rightly so.
It was in December last, I think, when
we were all rather disturbed to read
in the newspapers that our Prime
Minister, who was at that time on a
visit to the United Kingdom, was met
in London or approached in London
by the representatives of some of the
big British pharmaceutical concerns,
and the press reported that the Chair-
man of one of these major pharma-
ceutical concerns in Britain asked
Prime Minister Shastri whether he
could t on r about
changes in the patent law, and Mr.
Shastri is reporied in the press as
having said in reply: “If the ques-
tioner is happy with the present regu-
lations, he can relax because that is
how things will remain.” A lot of
adverse comment appeared in a sec-
tion of the Indian press, the national
press; no contradiction was made—
that I am aware of—that this was @
misrepresentation of whyt the Prime
Minister had said casyn,y, I suppose,
in London. But my contention is this:
I do charge this government that they
have watered down the original draft
of this Bill under the preasure of these
foreign patent-holders and, particular-
ly, the powerful organisations of these
pharmaceutica] and drug manufsctur-
ers who are operating in this country
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sometimes under the name of PAM-
DAL~—the Minister, I am sure, knows
the name of that organisation—and
other organisations called OPPI who
are sending their literature to us also,
sumetimes by book post, and that is
how we come to know. Several lakhs
of rupees have been spent over the
last several months on a high-power-
ed, concentrated campaign against any
kind of amendment to the existing
patent law.

I do not wish to take up the argu-
ments advanced by Shri Dandeker and
Shri Chatterjee because their argu-
ments boil down to one simple thing,
and that is, that there should be no
change of patent prutention, both for
products and pr g and they
must be allowed to continue—the old
familiar, hackneyed arguments—and
if this thing is done, then the sacred
right of private property is violated,
that principle is violated; that is their
first point; though nothing is said
about the sacred right of being allow-
ed to rob the poor, under-developed
countries and their consumers for the
last 50 to 60 years. Sccondly, that
foreign collaborators will get shy and
not want to come; thirdly, that if the
Patent Law is watered duown or re-
moved or eroded in any way, there
will be no incentive for research and
for invention. These are all old argu-
ments. 1 want to know this from the
Government—let them tell us on the
floor of this House—that under the
shelter of this existing law, (they have
given over-protection, 1 would say,
complele protectinn, for too long), I
want to know, under the shelter of
this patent law, what has been the
development of research and inven-
tion by these jatent-holders in this
country? Evrar -oday, in the whole
range of su'pl'. urugs, these big firms
which are making sulpha products
here, they are importing almost their
entire supplies of basic raw material,
drups, from abroad. In all these 50
vears thcy have not set up anything.
Except a single firm CIBA, there is
no single firm which has set up any
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kind of research laboratory or any
kind of indigenous plant for proces-
sing or making these things, these
basic drugs in Indis. How has this
patent law helped and encouraged the
people to go in for research and inven-
tion? On the contrary, it acts as a
deterrent factor,

I want to ask one question. I know,
at least T am told—and if I am wrong
the Minister will correct me—that in
the original draft of this Bill, which
has later on been watered down the
period for the validity of patents par-
ticularly in respect of food and medi-
cines and drugs was placed at seven
years. Now that seven years has been
again, in the present Bill, increased
to 10 years. As far as the Federation
of Indian Chambers of C e and
Industry is conrerned, they are ful-
minating even against this. They
think that the period of 10 years is
too short and that it will amount to a
virtual abrogation of patents. That is
what the FICCI memorandum says. I
want to know why the period of 7T
years, which was stipulated in the ori-
ginal draft, has been agsin increased
to 10 years in the case of drugs and

Who is responsible for it?
Under whose pressure, to suit whose
interest was it done?

The FICCI memorandum says there
should be no ceiling on royalties and
in every particular case, there should
be negotiations between the patent-
holder and the man who gets the
licence. 1 know in the original draft,
probably at the instance of the Health
Ministry, it was laid down that the
maximum ceiling on royalties would
be 2 per cent. So many comments ap-
peared at that time in the newspapers
and economic journals in the country
that 2 per cent was quite adequate
remuneration. Now suddenly we find
that it has been increased to 4 per
cent. Not only that. Clause 88(5)
says:

“ ... the royalty and other
remuneration reserved to the pat-

entes under a licence granted to
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any person after such commence-
ment shall in no case exceed four
per cent of the net ex-factory sale
price in bulk of the patented
article".

When the minister has laid so much
emphasis in the introductory speech
on the fact that it is not the finished
article which is allowed to be patent-
asd now but only the process, why is
it that when we come to the calcula-
tion of royalty, it is the patented arti-
zle, i.e. the product, which is taken
as the base for calculating the royalty
on the basis of ils ex-factory sale
price? The Minister knows that a
greal many of these pharmaceutical
oncerns obtain part of their basic
vaw materiais from abroad and part
of them indigenously. When the roy-
nlty is calculated on the ex-factory
wale price of the finished article, it
imeans we are including in it as a com-
ponent even the cost of the indigen-
musly procured raw materials and the
rost of production. Is that due to any
particular inventiveness or discovery
that that man has made to his credit
un the basis of whi~h the royalty must
e calculated? This is & gross sur-
render which is being perpetrated
liere in the interests of big patent-
holders, particularly foreigners who
are working in collaboration with
athers here.

Therefore, my demand is that in
calculating royalty, it must be minus
the cost of indigenous raw materials
and the cost of production Why
should they be given credit for this?
‘We find a very serious concession has
veen made here.

Clause 85 stipulates the matters
shat the Controller of Patents shall
take into account when he is going
1o issue compulsory licences, I draw
nttention to sub-clauses (lil) and (iv)
‘which say:

“(iil) where the invention relates
to a scheduled industry within
the meaning of the Industries
(Develop t and Regul
tion) Act, 1951, whether the
applicant would be granted
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&gﬂu{m to work the in-

vention, if a licence is grant-
ed.

tlv) the capacity of the appiicant
to undertake the risk in pro-
viding capital and working the
invention, if the application
were granted.”

After I, as the applicant, am cousi-
dered by the licensing authorities
under the Industries (Development
and Regulation) Act, 1851, to be a per-
son who is deserving of a licence, what
is the necessity again for my capacity
to undertake the risk in providing the
capital and working the invention to
be taken into consideration? If 1
have been given an industrial licence
by the licensing authority under the
Industrial (Develop t and Regul

tion) Act, that {3 final. There iz a
process by which that licence is given;
everything is enquired into before the
licence is given. After that, why
should the Controller be given the
power again to probe into my capacity
to undertake the risk in providing
capital and working the inventlon if
the applications were granted? This
double probe was not there, according
to my information, in the original
draft. Tt has been put in under pres-
sure so that it will provide a loophole
or a handle for the patent-holders to
go to the court, challenge the Con-
troller’s decision and hold up the pro-
ceedings as far as possible. These are
some of the points to which I would
like to draw the minlster's attention

The minister has sald that the pro-
ceas will be patented and not the pro-
ducts and this Is going to be a very
big step forward. As far as I under-
stand it—and I have consulted opi-
nions, written as well as oral, of some
people who are in this country con-
sidered to be distinguished scientists
and also people in the fleld of phar-
mareutical industries and research in-
stitutes and they say—in a country
like Indias confining patents to pro-
cesses will mean wery little for the
simple reason that we have no ad-
vanced chemical industry. Indie is
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still an under-developed country and
for sometime to come our indigenous
talent will have to reiy on the known
jrocesses which are already there.
What means, processes which are under
patent. So, we will not be really able
Lo create a break-through.

The Minister spoke at length about
licences of right. The question 1s: will
1this provision for licences of right
really be an effective break-through
of the monopoly?

Shri T. N, Singh: It should be.

Shri Indrajit Gupta; But it may
not be for the simple reason that the
India'i firms have to obtain the licence
from the patentee and naturally the
Indian firms also are not innocent peo-
ple; they aisg would like to make as
high profits as they can. So, there will
be n temptation on their part to rely
on the patentee for his technical
know-how also. When giving the
licence, the patentee will be in a
position to dictate certain termsr
and conditions by which the
licensee will also agree to market that
trug or medicine at almost the same
vxorbitant price which the original
patentee was doing. So, this will not
really prove to be an effective break-
through of the monopoly in practice.

I aubmit with all the emphasis at my
command that as far as these life-
saving things are concerned, where
we are concarned with sick people,
invalids, children and oild people.
there is no moral ground whatsoever
for retaining the patents law. They
wthould be made non-patentable. If
Pwentions regmrding atomic energy
c¢an be made non-patentable, why
should not foods, drugs and life-sav-
ing medicines be made non-patent-
uble? Thix ie my demand and I hope
the Joint Committee will consider
this matter in itz proper context.

It is pecessary for the House to re-
member the kind of thing which is
going on, because we have been con-
tinually told about the great proprie-
tary rights which must not be expro-
yriated. How are those rights being
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practised now? There is a well-known
drug called Librium in the market
and the patent-holder at the moment
is the Swiss firm of Roche. The basic
drug for thie Librium can be imported
today if we want from a country like
Italy at a price of Rs. 312 per kg. cif.
price. The price &t which Roche ob-
taing this from its own source is
Rs. 5,500 per kg. 1f one calculates the
price al which they market their drug
made out of this material, it works
out, per kg, to Rs. 11,000,

Shri P. 5. Naskar: What about the
other one?

Bhri Indrujit Gopta: These are the
roubbers, these are the gentlemen rob-
bers to whom we have now to consider
whether we are going to pay adequate
compensation or not, compensation for
robbery for all these years.

Shri P, 8, Naskar: At what price
does the other man, who imports from
Italy at Rs. 312, sell his finished pro-
duct?

Shri Indrajit Gupta: That is your
job. I am not paid to do that. You
are paid for it and you should tel]l us
about it.

Shri T. N. Bingh: Sir, it is not fair
for the hon. Member to say that we
are paid for it.

Shri Indrajit Gupta: What ] meant
was that he is the minister in charge
and he should tell us. 1 do not mean
any dis.respect to anybody.

Bhri P. 8, Naskar: You have given
hal! the fact, what about the other
half?

Bhri Imdrajit Gupta: You can give
the remaining half if you can.

Then, Sir, take Vitamin B/1L
Messrs. Merck-Sharpe and Dohme are
the patent holders. Their selling
price in this country is Rs 230 per
gram whereas, everybody knows, the
international price at which it is ob-
tainable from other countries is be-
tween Rs. 30 to Rs. 40. Instead of
that they arc charging Rs. 230 per
gram. Messre Pflzer are the patent
holders for D th One-and~
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a-half years ago their price was
Rs. 60,000 per kilogram and under
'm'elslu'e and threats from the Import
, who th i them that
11‘ they went on charging this uncon-
scivnable price he would stop the im-
port gradually or get the material
from other sources, in one-and-a-half
years these Pfizer firm reduced the
price of Dexamethazone from
Rs. 60,000 to the present rate of
Rs. 16,000. This is the kind of thing
which has been going on. I am in-
formed that at this very moment in
the High Court of Bombay &n injunc-
tion has been issued against the Haff-
kine Institute, which is one of the re-
search institutes in this country. Their
crime was that they have invented a
proceas of making Tolbutamide indi-
geoously. Along comes the patent
holder, a German firm—Hoecst—and
they appear as applicants before this
court becamuse their market will dis-
appear and they must gtop it at a'l
costs. The Patent Law as it exists at
present gives them that opportunity.
They apply for an injunction and the
injunction is issued on the Haffkine
Institute that they should not proceed
further with this process of making
Tolbutamide. Who are these people?
They are traders in death. They are
making money out of the lives of peo-
ple, out of the sick people and out
of the Invalids. These are the people
whose organised attempt and action is
going on, together with their collabo-
rators in the country, to see that this
law is not made inioc an anti-mono-
poly weapon and our country s
not allowed to deve'op its indigenous
industry. We are going to tinker with
it making such few amendments here
and there that even Shri  Dandeker
and Shri Chatterjee despite their best
efforts could not work up indignation
How can they criticise something
which suits them all right?

Shri N. C. Chatterjee: That is not
fadr,

Bhri Indrajit Gupta: Then there is
the firm of Parke Davis. Chlorom-
phenyco] is their product. They are
the patent holders for Chlorompheny-
col. They were given a licensed capé-

city in this country of 18 tons for the
last—I do not know how many years—
12 or 15 years. Their performance so
far is that they have reached only 12
tons. And, they are importing the
entire raw material. They have not
started any plant, any process or any-
thing for making it in this country.
‘This is supposed to be the wonderful
patent law which encourages people
to go in for production, research and
inventions. They continue to import
the whole thing.

Sir, these are some examples which
I wanted to gilve. So many more
could be given of the kind of thing
that is going on in the country.

Finally, I must make a reference,
because it is connected with this pres-
sure which has been put upon the
Government, to the other avenue that
is open by which, whether we dealt
with the patent law or not adequately,
we could have exerted counter pres-
sure in the national interest against
some of these foreign patent holders.
In the year 1956 as the hon. Minis-
ter knows, 8 wonderful offer was made
to us, worth about Ra. 80 crores on
very easy terms, by the Soviet Gov-
ernment for setting up four major
p'ants which together would cons'itute
almost an integrated drug industry,
which would almost make our country
aelf-reliant in synthetic drugs, in vita-
mins, in anti-biotics, in hormones and
intermediate chemicals. In 1958, as 1
said, this offer was made and after a
lot of procrastination and delays and
all sorts of evasions an agreement was
signed only in 1962 in a thoroughly
mutilated form, because if these Soviet
plants were to come into opera'ion aa
suggested by them, as projected by
them, it would mean virtually the end
of the stranglehold on our market
which is held by these big menopo'y
concerng who operste from abroad
through collaborators. What is  the
result of this mutilated agreement?
The basic plant whirh was to make
synthetics has been left out and hand-
ed over to some private German firm
far them to make it. They have deel-
ded that the Soviet public sector plant
shotld not make ft but some private
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German firm should make it. My in-
formation is, subsequently that Ger-
man firm has declined to build that
plant, and now I do not know where
we are. The hormone plant has been
left out of the agreement, and the
synthetic drug and vitamin plant
which the Soviet experts wanted to
build to the capacity of 2400 tons of
85 different drugs has been cut
down by our Government, in the
agreement, to A00 tons of only 20 drugs.
1 say here, though words may sound
harsh, a deliberate sabotage has been
carried out. Here was an opportu-
nity, a golden opportunity, to break
this stranglehold and to put India om
ita nwn feet and maeke it self-reliant
on basic drugs. It is not being done.
Under whose pressure, under whoae
impact is it not being done.

Sir, 1 do not wish to say anything
more, but I hope when the Joint
Committee goes into this thing, apart
from the details of the various clau-
ses, they must try, 1 would respect-
fully suggest, to view this entire piece
of legislation in the context of India’s
national interest and needs today vis-
a-vis the interests of these foreign
monopoly patent holders who have
been trying from 1911 to keep the
Indian market entirely within their
monopaoly grip and to exploit it as a
eolony. We are not prepared to put
up with that kind of thing any more
Therefore, the Government should be
bold now I do not know if Shr
Shastri's asssurknce, which is report-
ed in the Press, given last December
to some British manufacturing medi-
eine king in London, means that as
long ego as December Government
had alrrady decided to give up the
fight. We know there are contradi-
ctions inside the ranks of the Go-
vernment, but somehow they get re-
conciled and patched up and they try
to make the best of a good contradie-
tion; whatever it is, T would appeal
to Government to keep the na'ional
interest primarily in view and not to
yleld to undue pressure which has
been put upon them, otherwise the
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whole things would be nothing but
8 hoax which would be perpetrated
upon the country.

Shri C. M. Kedarta (Mandvi): Mr.
Deputy-Speaker, Sir, 1 suppo:it the
Bill and 1 do appreciate the spirit of
this Bill, as Government runnot
carry on the monopolistic tendeucies
in the field of drugs and medicines.

The Patent Act is in force In India
for the last 50 years and the existing
patent law 15 very strong in the mai-
ter of protecling inventions. In spite
of this it will be found that our country
has not made much headway in indus-
trial growth and scientific rescarch
particularly in the field of medicines
ang drugs. Even today, it will be
found on nieking & scrutiny hat more
than 95 per cent of the patenis are
held by non-Indians. It is no doubt
true that patents do encourage inven-
tibility but the conditions required
for taking full advantage of the pro-
tection given by the patent law to
the inventor, 1 must say, do not un-
fortunately exist in our country. We
are a developing country and what
would be applicable to a highly deve-
loped country would not hold good to
a developing country such as India.

With regard to the drug industry I
must point out that very little research
is done by the industry in the country.
Whatever research is carried out cur-
rently is vither by the universilies or
by the national laboratories, both of
which are sustained by pub'ic fumds.
It is quite necessary to encourage re-
search, but it is not necessary that
there should be patent law for this
purpose. The inventors and scientists
can be rewarded by means other tham
that of giving patents.

Drug is a commodity required by the
poorest section of the people ang any
exploitation of the dire needs of the
poor patients would not be morally
justified. The great sclentists who
have contributed to the alleviation of
human suffering have never cared for
patents. T will quote only two instan-
ces. Insulin was discovered by Best
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and Benting. Penicillin was discovered
by Flemming. These two momentous
discoveries that have contributed so
largely to the gaving of millions of
lives were not made by the versons
concerned for personal gains. Their
reward lay in the sense of achieving
something that has resulteg in reliev-
ing miseries.

The commercial exploitation of pat-
ents without regard to the general
welfare of human beings cannot be
justified in the condilions existing in
India. Patents give rise to monopo-
lies. Patent holders enter intp cross
agreement with other interested par-
ties with a view to maintain a parti-
cular price level. This fact has been
brought out very clearly in USA by the
late Scnator Kefauver who carried out
investigations in the drug industry.
There are very revealing facts which
open our minds. He remarked in his
report that India is one of the coun-
tries where price of drugs is the high-
est in relation to the earning capacity
of the people. I would like to sup-
p'ement what Shri Indrajit Gupta has
said about the price structure Axed by
foreign collaborators. He has referred
to cholormphenecol manufactured
by Parke Davis. I would like to say
that not even a gram of chloromyce-

tin is sold (o any other party. Park
Davis have sole monopoly for this
drug. The international price of

chloromphenecol powder is only Rs.
95 per kilo whereas Parke Davis sells
one kilo powder capsule of 250 mg.
at about Rs. 3,300. Take another drug
librium, which is available at Rs. 3°00
per kilogram. It is sold in India in
tablets at Rs. 22°000 per kilogram.
This is manufactured by Roche. This
will show how the foreign collabora-
tors are exploi.ing the Indian market.

India can very well take a lesson
from the Italian drug industry. In
Italy drugs are not patenable. Still
they can compete in the world and ex-
port at highly competitive prices, even
though they were established during
the post-war period. This can be &
guiding force to our country.

The patent law, which was designed
in 1911 to protect foreign interests, has

been perpetuated in this country im
spite of 18 years of independence. To-
day the industry is not in & happy
position as it has to import the raw
materials and the intermediates. If
the patent law is really beneficial to
India, we would not have had to face
the present situation in the period of
severe irial through which our coun-
iry is going through.

We are faced with situation where
our utter dependability on foreign aid
should force us to turn our lights in-
side to gee whether the paient law has
been of real help to the country. My
own conclusion ig that jt has not and
the sooner it is ended the better. I
would go to the extent of saying that
the patent law shoulq be abrogated
and that there should be no patents in
drugs. However, since our Govern-
ment has brought forward this Bill in
the interests of the nation and in the
interest of the industry 1 do support
it and congratulate the Government
for bringing it.
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s Y wreHt  FTH WgEw w W
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e faeft g %1 @ fal g 9w #
AR IAAT NG G T ¥ wEE
T I H, (8 A1 gy w3 & Ay
¥&=z A1 A forat

AT AWM ¥ 1911 § qg A AT
2, fora & weanig v % q@=n & Y
W T AT T § | W A% qW & @
@ o # e A fen T
& xafagg & 1948 ¥ gw Firdd famk
wk o, e gy A fewf e
WA W) v Ay fr ok AR 1057
% oft T WET W1 weea ¥,
o TgA AW gTE WE & W &, o I
# gt Wi & w1 g, g% w¥d frgw



Patents Bill

[ gaefre ferg]
1 uf, fow f fawrfol o adwmw
ST A7 A Y 7 & 1 o T
wdrr f srr: 99 sfywa amEl Ay
T ferat war § i aaet g ofrfeafa-
o ¥ aArT §F WFT andl §1 6 A
¥ mardw w0 w1 g fear v g

3407

Wi Gadaeak 2o &
wmeit gt aficferfoai 1ty & amg ¥
o firer 37t @t w1 wwdw Fa
@x fr g9 ad dq1 §, o & wf 7
frdre & 1w et &1 qar amat w7 fore
* gy wegfaee wxem, A gl T,
¥ wg1 § fe xa s & qror fadfardl Y
@ wix w1 At fawar g fy & gai
R ¥ gz v |, qreTETE S
, 41 5 § w1 w owd A W
RE on A e Ad § e gy
B ¥ TgT / &7 0%, M T Tt @,
F=H1 a1 7% & fAq w5 & a1 7w g,
ufesax afes w=d sfowm, fao
& A avet w1 Fear g, faq ¥ danfet
A3 F T FE | T I WY ww
8 WEEH ¥ 541 RgTw A A9 qE K
wer § @ faem g gw W e
o g § v 59 ¥ oz ar@ A e )
#feq Y& o1 g7 A1 g R & dae-
WE WAGK A T I Al G qmara ¥
wTo7 /Y agg ag faw @ g, faw
B I A e T W gE dm A
wifl gTET T aF @F, A1 X @
WA K I At & wrg wigw g
T FEM ) WAt Ay § fe
w17 Y qosafa T afx & g At
Yt waf wam, Y wFAT Y AAET G
Faredrare. 1 i sgdem | afew o $fa-
&z o dr st & A Aifat
Forsdmre gy 1 af g 97 9% arpfgw
w1 ¥ guwifes 69T, 4w W W
arey ¥ Ay Wl

NOVEMBER 23, 1865

Patents Bill 3408

€ G AT & o, it e
& fawg % fsee widt & mw frare
w4 | ¥ g gy f ag@ Ada & ==t
AT | WY A Agt o w@ 0 § o
frakatd Wormrd, s &
fos T wwm, e g6 W
IT-gTOET A wwew A owrA AT W
T ATt & wre K wo Ferre i

a1 s wr w7 wgET ¥ aqra g,
o faRelt & 39 3w F wies an §
WHEA R FCEE T qw wA
% fau g% wuw vog g § | OF W
7w og & e afe s fadel oo
arfasee #1 ¥ F@EW F ag QN
| A% FATL AW A quA wifaeswT w
ey # w5k gve av afwe e Al
I5TAT &, A @ AT ¥ weaa wad de
I0 9T § Hod w1 AR g, ¥
& wfigwr &Y qwra w7 ot &

WA ¥ ueey O1 o7 s O
farare =t gofter T ¥ sawa e
fegraaa @ ANysgw g w3
srefrat & gy o awg ¥ gwT &
gady a0 W e g e wreoww e i
g9 Aifoat w) wox we A TS
o7 & oy e o feafant aam i
#ifwe aradi &1 v ghe & qoon
WY U T ST § Iy 9%
fare aff ®%T, M gw g faww &
wg =T Al w0 gw e £ fe
Tt W ¥ wfiri §, gt wgf dwifre
mfa & fx & w1 fowyra &, v
At & qwraw ¥ gw dmfw ol ®
a3 § 1 afe g freft fadefy & rfaresre
N owyd dw § 92w v § o afe
wg A W ¥ 91 g@ weew i fifa
W e ¥ woX wrfaesrt ¥ e
¥ Ew tw ¥ qrerw s oY e g,



3409 Patents Bill AGRAHAYANA 2, 1881 (SAKA)

-+ foaa & afomreres gram kv dEew W
ofisTe aen w7 & §, @ W gw W
WA AT T AT AR A
oy A seea §, O 9w
wredt & fadw ¥ sy figan & 7

v A g% ¥ " & wreafadT
Wi dmfaw sofr aga ==& g,
qg AT ga AArAdi F A0 g
orfe st & ot 97 & Aife &
aiq are-A famr #Tga 3w § wfid
gaga W gOw Wit # e
o FE-FTAET wvfaa 7, afeT afg
€ QA0 A FT 90 F, #ifE gk agt
radf &1 uwrr 8, §3 wfeat § A
xRN & Al F wfaewd w1 o™
1 77 & faw gw wrafe & wfawe
¥ faug & Srr AT et g
gw #1ag Aifa 0 § £9 39 g9q aF
qaATAY gy, fom quT 3% g 39 dar
% T OFF AE, A AT WA AW 95N
go ¥ 9 ¥ fan oz mavaw ¢ e gm
gy Fa i 7Y AT A% w3, 37 61
gL A qTd | afz ga tar o v g,
@ FRT A o et gF avT 1 g Ay
< gear fs wafg o g% afz &
g ¥ fiet gat 2w F o wafy & of
§, IT ®T AT IZA T GITL A

TE

Farger & A o7 afy fedr o
aw ¥ fely wremr 3y AEe W
fray & mwem ¥ far Tt
w1 wifrem< fear, g2 7 ¥ o7 fRW
& @ aw €T I FAE W
¥z w1 wfuwre feqr, ag wEt &
aTe % T9 7arh & weed ¥ oagi aoerg
e AE) w7, #rf P ey wff
wa, e % Sfoarrersy qO6T A 99
¥z % ufaerc w1 daw v fgm 4
1900 (Al) LSD—4

Patents Bill 3410

99 waeqr ¥ uft ag z@ré g0, s,
100 a1 100 sftwre @ Y ufaw wqdh
/T FL AT F o g, O wf wiw
Gt A1 I8 %1 Af wOT  wwar o
A i IEwmy agw
&t aral ®1 g7 Al femr & 1 &Y qm
¥ qgd A TR AT wTET O 6
o § fr 3a T8 @Al ¥ weET ur w
qor Y fear g 86y & 1 gk o
ag WY Z=Ay grar fie v e ) 3
# #qT area §, w7 IH A gaeT wraedr
t e ag wo &7 § 3w zanf ) wdw
% ! W ur S A Aad) dan
a1 €@ T weT qg g 6 S wd
famarc o § #oc g @ &
g & A oF smEw ff faar @ 1 Al
@l & wel g srawdve g
qem, ¥ femmr & g% SreAT
¥ wrx Aify €1 §f wF v Ew ww
af oy § 1 g aweE O el )
IW w) o ewrA F @A O 1 g LW
&1 WY et Tt g fe dwifas man
o I & wifsedl & @ ¥
gfrn & aga wfuw 2wl & gw e
B & AW A O 3w ft aad
gifae frg & 9= &1 & - wafa
o 5T A qre F1 ¥, & w0 wgi A an
% §, <8 ¥ anr g e g o gH
au fat & w17 ®) wrow Tf wErh
afex foadt difgar & w3 T% F, fomd
ma & g w7 q% 8, foeedt wfad
T ad f, IT a0 1 A TR
g 99 wfwei & T A g W aw
w! a9 AT g0 | gu ofdfaal & &w
SR AY Wi e g
Y ardi w1 S Hw T ey
g & 1 gH 4z o @ g fr <) arw
fro arg A g R &
wrtarat wnt wif gt 3y
ot Rw ol W k@ ww W
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ot § 1 ag 9 @ A A et
2RIy i e
Hzg w e fer o1 @& @
S=OLENT | $8 4% e § v daw
e T ¥ @R fr g 82 A
®Y afdfa & Amm STe e @ W@
WY §HET 9 gW TR e )
8 aFar & f ) X e a sy
&% & g g, i @il 6 g and
aw F gy g @y foe w5 freer
60, 70 a7 100 T F 94T e
RN ea fmaas

5 F1E W TG E St A wraw
¥ w7 & 5 g wA &7 A Ay
AT IS TR | OF agTE § BT
T FLIH AT AT R FEmar g
¥ amq I Frfe SR A Ey & TR
R amA ¥ 37 o feaw faam g,
i wE A fgm fem & ) &
weat g, e Gt #1E A9 & ) g
et 71 37 R osT & av A F A
AT 1 e & g e e
TR § ot g ¥, & A o g
§ 3 ag T g s o i F v @
7 FEd & faedlt S &7 oy et
w1 A A § 3% qR § A wad
& fr gt 385 arex agm wem fan
war §, g 9% Y} | &1 A0 anely
‘wEw F & A A A A
Eecateiib-Rikaitrckankrl
For &, 7 8 o e

97 TGA @I E | T I 5F
T | g o e AR |
a¥l dai ¥ 9g Wl FLET g 1 7Y
T A MR G AW g | T
i § wgw fawm 3 o @

e sl A TR A | Ho S afa- -
SFTF 1R 9 TRAIK A G &Y GFIT

PAE wa agadfiow

AGRAHAYANA 2, 1887 (SAKA)

Patents Bill 3414

& RO w49 g S g T
foafy ¥ w5 w2 Ay a9 oo o
afaare #1437 F@ § | Ao |
FERFAT @Y | wymmE il
g e & ow & fwr @ 1w
qeT F 9% FW g AT 9| g
FgATaTfear | s e Ao
& sy g ¢ T Y of &7 A
@Y 3¢ g AF F a9 A
e o v @ | wma g
| T W5 qe F AR qE Y 4
FEHT N & GEAAT AT | AW
Fr AfawTe gar & A ww IEEr
W D s AR A b e
FE AR agasara il e
g1 e @ 9 |7 # 9 3% q1w W)
g S T A § A 94 gl & e
I AT F T E R AT A
9T § A1 gaE A4 ag gw fe A
A ST I AR AlawTe § @
T WCH | I FEr W g
frpemr g | g dmmT g fir e TR
¥ 7z Hi7 o frg aerwleg
g awdt & | gw freet ai B @
el o W a1 B A TG G |
T | W 7Eg F A FH FA I

IR Y SR T g | §re fawr ¥

I I A7 | AL wOA § T AT
1 FHTE § | T AW B 4T T 4
T F aFa § at { w5 e ww
T FTE AR g R N e @ ay e
& gvaT i oL TR TE Y AR
G e axdmgsas agar
&1 e 7 w91 miFR & sww Re
ferst @1 w9 afwr e
g1 W ¥ R IER BET W 2
S o T § AR A
ot g wt gd o, v F am
¥ faly qoet wrwad s gE o
I wel g€ i A aferw
21T a Sy WY G O AT,



1415 Patents Bill
[ gz firg]
arg wiewefr wfyd | gmaw W
s wifaerl ofads v amn
o w i e giaT § | g arer
wifrerre fowst oo ddz v
& = Qe e fear A g v
gon & qmw wfiasre g wifgy fe
g FEO AT s & Iawr o 33
T gF a1 fT AT & T qamr T
o fr o wadt gf g &
WTW ag Wt wEw q@r X a9,
ag WY 18 R & o o vaTy O Ay
wifaoRTe 1 Id v 1 Ty forg
THR ¥ 5 A wifaowc & am at W
AT WTHAT A TAT Y 1 O AW 9T

st 3 fawrT & /=4 dem o

¥4 ye ¥ wy a1 e o o arh
qfcfeafari & weae Faer wrr A1t
@ oo 1 Rew ol
a7 A § fF ggt dave w9
dt fifr a€ g | afew ag T En
§ fw fvg ot & gweay wqrfoe ey
am, art wEr ¥ o wafy g v &

NOVEMEER 23, 1865

Patents Bill 3416

& fog g% darc AT wifgy |
¥awr a8y & fr S w1 s
Y qR OF T w1 W
wrar ¢
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e w@ afafy qEm
o] 9wy, Fgewr fafa
7 da o WA & 1 a0 @ ghe
wrs oA I m g
ar o W § &1 gw W gas
TN I, W OOIq § gH A
& fedy o =13 fedy ot weETC
w1 sfarwC A & IEE FO @
ST & WA ¥ wewa ar Jak I
w1 v wmed fraw aw gaw AW
afag 1@ F1q, FAHH WL 1 ATIOR
TR TR FLEFATE |
Shrl Priya Gupta (Katihar): Mr.
Deputy-Speaker, Sir, I rise to make
certain observations on this Pa.ents
Bill, 1965. This Bill as introduced by
Shri T. N. Singh, the Minister of
Industry in the Ministry of Industry
and Supply, has given a slant more

towards industry than to the patenmt
jtself, What I mean to say is that

Ja% a9 waw faem #¢ fvg a@ &
art TgT Ay 1 e FE ww Af R e
wmimE i d e TS &) @
O & 18 F1 qw W § 9wk wfy
& woeft agafa sz v 101 frey
w0 a9l &, 1911 ¥ ¥FT W qW
wRa s IsEa @ oo
oF A i ¥ @ AAET " w5
W STAT § W AT WA we wgE
wy § Ia% fau & g7 awe 3
g1 & aawar g fie artardr § amy o
w5 A R o ¥ g dwn
f <. amr arfasere & ar o 7
goa i dw g Asdid o
et welt §, a® &% W E W gEET
wrg & & feag o afy fedt aoy
et &t ogr ff 9 @ Jaw W

since this Bill is more in respect of
the patent—that js the mother word
of this Patents Bill—this should have
been introduced by the Minister of
Scientific Research. But since ihis Bill
has been introduced by the Minister
of Industry, I feel, the slant Las been
given more towards industry and,
therefore, fo big business magnates,
than to the knowledge of patents, the
inven.ions and other things. That is
what I would observe at the very
outset.

Coming to the clauses, the clauses
are of different rays. It all depends
upon the colour of the spectacles. If
it is blue, the rays will be blue; if it
is white, the rays will be white and
if the rays are allowed to pass through
the column of water, it will be &
spectrum having seven colours in &
Similarly, there are all the details
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about it. What 1 want to say in nut-
shell is this. We have seen at least
some advancement towards the humnan
values and other things from Avadi
to Bubhaneshwar— fgen®ad@f 2 am
£ W W g Similarly,
there should have been some objeclive
view taken about these things from
1811 to 1965, This is a country which
is not to be compared in respect of
development of industry and other
things with the countries of Europe
and other countries. When this Bill
has been attempted to be prepared or
introduced on the basis of an lmpor-
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to m&e‘the know-how easily avail-
able to our people by the ways and
means as the Ministry might deem Mt
to be adopted.

The restrictiong should be relaxed
in respect of patenting of medicines
ang other things. The Minister of
Industries knows much better ns to
how it could be done for the better-
ment of our country.

1t may also happen like this, It is
a question of research; it is a question
of availability of the ingredients for
research; il is & question of initiative
and urge for research. So it may be
an idental coincid that another

tant report that has been sub

what I would have expected is that
much weightage should have been
given to these two things. Firstly,
the Government should have made
some provisions in the Bill for attract-
ing the people with initiative to come
forward and to materialise their in-
ventive initiative so that some inven-
tion can be made over there. Second-
1y, this binding that a particular pro-
duct cannot be patented only because
within so many specified years some
production cannot be made in line
with the processes patented so far is
quite wrong because there it comes to
be 8 commercial attempt and the real
perspective of the whole thing is lost.

Again, I want to impress upon the
Ministry one more thing. e have
got foreign collaborations in respect

research student might as well flnd
out the same processes, but then the
embargoes in the clauses of this Bill
prevent him from getting it patented
because the processes of the gne which
is already patented and the processes
which the other student has found out
are almost similar. 50 this should be
kept in view. This will give an impetus
to the scientists of our country, a poor
country, and 1 expeet that something
will be done in this direction.

In respect of the terms of patent and
other things, ie., clauses 53 and B85,
the other members have spoken at
great length. 1 have also =aid at the
very beginning that I do not want to
go into the details of clauseg .since
I fundamentally differ from the very
pr!nciple on which this Bill has been

of medicines which we req 50
much. Everywhere we find that the
foreign collaboration iz 49 per cent
and 51 per cent is our share. But what
about -the know-how portion of it
In how many cases has the know-how
portion of it been taken over by us?
How long should it take to come to
that stage? As most of the hon.
Members have pointed, the total cost

Ollll

We have also to take into ncrount
the fncl. that our country is under-
dev d; the scientists do not get
much oppurtunities and we have to
depeng fundamentally on foreign col-
laboration. We are today about 47
crores of people and the Mycin group
of medicines cannot reach all of them
From the hospitals and dispensaries,
the dici go to only MPs, MLAs

of the ingredients is in a ligibl
microscopic, per

to the total produr:tlon cos! Tﬂ'i!d on
the product itself. What 1 want to
know from the Ministry is as to what
attempts they are going to make—are
they going to introduce a separate
legislation or to amend this in future
or to amend jt here and now?—so a8

and high officials and not to ordinary
clerks or villugers or typists or peons
or agrarian workers. This is due to
the fact that the cost of production
is very high. Either the Government
should say that in each of the free
dispensaries thiz Mycin group of medi-
cines will be available or thry must
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(Shri Priya Gupta]
make an attempt 1o find out the know.
how to produce similar medicines for
application in g mass scale. I am not
_a specia'lst in commerce nor am I a
specialist in scientific research, put as
.an ordinary layman I give you the re-
action of the gencral mass who are
deprived of the amenities. Thereforc,
I solicit through you the Minister of
Industries to find out ways and means
of making this know-how available,
80 that the country may be benefited
by that. I have nothing more to add
and I beg of the Minister to re-orient
the provisions of the Bill in such &
way as to suit the circumstances of
the country and the society and also
to suit the pledges the ruling Party
has taken from Avadi to Bhubanesh-
war for T ing the Gover t

st A seT ey (FEIT)
IMews wErEw, Ty W ¥ fadaw
e # wegw e o @ @Y ww @
for el gt & o § W faan
D gwre F sfafed aga A
A At £ | 0w A FS 097 AW Y
fagd ag Wz gwn f& wdt aw &
gfeume, it ot o 7 o @ @
I gimamt ¥ w7 FA F AN
wOh TFTAE @ A AN A IEE
Fu< & fardng g, oY ag sy & fe

T & TEW W QAT A AT
¥ wmfw s )

E0 T g few Eeiw
Yow kW Ow oW AR
A gl W ¥ o @ o wd @
T ®Y ¥ v e faad A TEaT

oF AT I, W A T ¢
fie wr§ W sfe o W wfEes
¥ feet 7€ g N Arw w faEvear
2, N ag I OF a¥g W AT T
¥ ot ged W @ v F A o
fam A & wewr mw g freAr
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=ifew #4ifF 39 & gfoaw fFar & Wi
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e 1 & wawr @ IEn A fAw
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7% 4% IW A N4 X §d i
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LHT TFEIM ATEEA & ¥ ¥ TE
frsreT =

nd ™ amw W oaw g fw faa
St gt favig w0 # g ¥ faw
Fra WET 9IAT & wiwfuEt 4t |
@ | AW OgET @R
wr Afg & w1f ofads o wam §
ot gy wrfaw 1 & o= am i FE A
N §EA § %g A9 g {F gAve agi O
frd Amafow g—foat 2w ¥ g
Tg AT TN T Wi et
& 7w Agf fver g S fn oEdd
T v wrwa o A amt § 1 K oag
g 3@ § fo da e @ wifeg
fie ot shufuat gore 3w A & 9w
#® it ¥ wahmarai ¥ gwwddEe
fire ST W q@ aw F7Y wifww & s
§ wigfaat ¥9 ¥ w7 T § ¥ Wk
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TET qE W gl | T AT W
A ¥ = 37 wfge 1 Wi ag ot
Trw g W g im F e e

3420
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SETT ® FATH 77 W I iy e,
faaer oTErT GFz & IAWT TR
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oF qr A7 19 faww § @ wEE(
& w £EFT A ¥ g quT feam e
wgi 7% FAferae s &, andt o §
AN FET WA A oAdE wE 6
sfirere fear o §, 7% <P T & 1
& v ng wwwan Z fie o wmret #
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—izz maza W fafaw e —
far qr gaF yfzrm ST §, 3w &
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% wr &Y w7 Aifgy, duT g9
ot §t & A ft e & 1 gwfeg
W AW W W owE e e
arfgg | w3 a7 Fmr mar & fe ser
¥2q geaTT F1 Ao § wfewrd
& AT ¥ gw wETC & wie & wfiere
fex s § ek amior w1 ag WA
& g a1 e 3awr griwe ar g
Lt el

oF ¥ AR ag T & AR 1911
¥ wE @A @ & e gy e
amar m @, Afww fee o gl 9w
afmardt {1 9T R A fear m
Famrer & 3 ot Forw fiar & fir fst
gt #1 ) §9m7 w2 I AT ar
ikt 7 faat arfge mfe o 9a%
GTHTT I 09T &7 &% | & a7 aowar
g fe agt o fedfiat w1 qvew 8,
¥R A gfaed §3 s ¥ o
A § Wy FAE w9 g
iw ¥ wmuEy v £ T9 O WA
¥o sfoaw s arfgy, s+ &
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nfgr | ot Iw Aifer @aw §F w=T
M I g AT FT =G WO TE I
g e wrt gEer AW fedw ¥
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T AR W ATH GRS A g
wifew Wit 79 fawr & 3% w2w TR
arige | foie &% 3@ @mwT &
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¥ W AET W T A A, WK
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T WAW gAY W T wiww ghn
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@ AR 7g A % Awen g1 W
WY ¥ AT B! W R
g W 3= ] fF 1 7-1 8 W & s
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W E 91 & fra s o g
wfwTe g Wi feedy seqomer # gw &
T I F @I AT ATOW fem
TR T 5 ¢ WR @ gETCH W
& gUH OF INE A Y gw @ AT
9T TG for g o g e A A §
vfiry W 3 W ag gEn 2 g e
Y3z faar & dvirgs o< oW W faEr
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aEwE §@t fe odft o oefom ¥
forrer aer 7w § WX SameTET TR
@ & W & wwT 7 S Ay
MA@ T A ol d
4%z w1 7w faar M @ ag awew
99 gre ¥ e W) 3T w gEd
AR 9T wREE wT & 991 arfie gt
& W ¥ g7 el T o §
o o G g a) tw ¥ A )
AT § WX A% A AEAT § gy g
a1 awan g fir gw fa2wl &7 ¥d qdr
wal gra o Wi grm § 99 T Ew
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Wty 7 g% Wt ag wwren faEww
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Dr. M. S. Aney (Nagpur): 1 only
want to make a few observations on
thiz Bill which is to be referred to
a Joint Committee. My attempt will
be to say something that may be of

NOVEMBER 23, 1965

Patents Bill 3424

use or guidance to the Joint Commih-
tee in discussing this Bill and pre-
paring their report.

As has been stated in the Statement
of Objects and Reasons, the present
Act has failed in certain respects in
achieving its main object. Though the
old Act has been there on the statute-
book for a long time, it has failed in
certain respects. Now, what are the
directions in which it has failed? We
find from the Statement of Objects
and Reasons:

“Although the Act has been in
in force for a very long period,
it has not achieved its main pur-
pose of stimulating inventions
among Indians and encouraging
the development and exploitation
of new inventions for industrial
progress in this country.”.

This is the first test. While looking st
this Bill, the test which the Members
of the Joint Committee should apply
is this, namely how far the new pro-
visions introduced in this Bill are cal-
culated to serve these objects which
the old Act has failed to achlevs,
namely whether they are likely to
stimulate inventions among Indians
and secondly whether they encourage
the development and exploitution of
new inventions for the industrial pro-
gress of the country. It has been
admitted that among those who are
patentees ynder the existing condi-
tions, nearly 90 per cent are forelg-
ners. If patents in India are to be
of advantage to the patentees then
it is patent now from this very figure
that the advantage has gone to the
foreigners and not to persons of this
country. The first attempt, therefore,
should be to find out how for the pre-
sent Bill differs from the old Aect in
discouraging foreigners to get patent
and encouraging Indians to take
patents here. That should be the
main line along which the examina-

tion of the provisions of the Bill
should be made.
Having said that, I tum to the

second test which has been mentioned
here. It has been stated that this
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Bill is the result of several inquiries
and reports submitted by those per-
sons who made the inquiries. The
main report is the one presented by
Shri N. Rajagopala Ayyangar. It is
state that this Bill is based mainly
on the recommendations contained in
that comprehensive report. So I would
particularly request the members of
the Joint Committee to see in what res-
Jects the present Bill differs from the
recommendations made in that report,
and whether thcre are any good
grounds for belleving that these
recommendations which are embodied
here and which constitute a departure
from those recommendations are in
effect more encouraging in the direc-
tions to which reference has been
made in the statement of objects and
reasons. That should be another check.

I find from a statement supplied to
me by one of those who are engaged
in this business that there are several
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first timb fhut 1 have received a repre-
sentation on this point. So I do not
rely upon that complaint also. But 1
would request the Committee to care-
fully examine those things from the
practical point of view rather than go
merely on theoretical . considerations.
The criterion should be: are India's
interests going to be furthered by the
Provisions now contemplated or are we
going to continue under the gld con-
ditions under the same provisions, the
spirit remaining the same though the
words and clauses may be different?
If the Committee did something in that
direction, I believe it would be doing &
great service to the country, because
we are entering upon an industrial
age. After all, the future of India will
depend upon how gur industries gre
encouraged and how they will pros-
per. In this connection, the encourage-
ment given by Government in that
direction constitute the most vital ele-
ment in that progress. Our future
d ds upon our industrial as well as

points in which the rec daions of
the Ayyangar Committee have been
departed from in the Bill. The memo-
randum tries to make out that these
departures are not necessarily to the
advantage of Indian inventors at all
That is another point I wish to bring
to the notice of the Joint Committee.

Then there i1s another thing. It is
admitted here that many times it has
been found that a patentee has so
worked his patent right that ultimately
1t has operated tn the prejudice of
people here. Whether this aspect has
been taken care of in the provisions
of the Bill should be examined. The
provisions dealing with that aspect
should be carefully examined and, if
found necessary, rectified. Of course,
the powers of the Controller and the
period of validity of patents—all these
are matters relevant to the considera-
tion of this aspect of the matter.

As regards the period of validity of
patents, it is fixed as 10 years under
cl. 33. This has been shown to be very
inadequate for the patentee to make
the most of the patent. 1 do not want
to go into detalls because, in the first
place, T am not a businessman and have
not dealt with this matter. This is the

agricultural prosperity. So this is one
of the essential weapons in the hands
of government o encourage Indian
industry in an indigenous way =0
that our invenlors and rescarch
workers receive encouragement and
not the foreigners. 1 hope the Mem-
bers of the Joint Commission will go
into this aspect in a'l its details and
sec how far the Bill meets that re-
quirement. If they do that T am sure
they will come to the right conclusions
and their report will be of great ad-
vantage to the House and the country.

Shri D. C. Sharma (Gurdaspur): As
one goes through this Bill, one feels &
great deal of happiness and also 'Y
great deal of elation. Though one feels
that this Bill should have been brought
in earlier, it is good that we are hav-
ing it jn the year 1985

Of course, this Bill has gone through
the usual kinds of processes to which
all Bills are subjected. There are
amending Bills, there are inquiry com-
mittees, there are departmental com-
mittees; there are commillees which
may be called inter-ministerial com-
mit'ees, This Bill has also been
through all those committees and we
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have here the results of the joint deli-
berations of those bodies. But what
will you think of a Bill brought before
this House by a Ministry which has a
corrigenda consisting of 7 pages? Who
is reponsible for those mistakes? Who
has dealt with that matter? Who has
been liable to make all these errors
of spellings, punctuation and other
things? I think this Bill shows what
kind of slackness has crept into the
working of our Ministries. Shri T. N.
Singh, who was himself a proof reader
at one time, and who has managed and
published a newspaper at one time, has
not been able to see to it that such
things do not make the beauty of 5 Bill
from which free India cxpects g great
deal. I hope this remark of mine will
be taken into account when Bills are
brought before this House in future.
We are tired of these corrigenda. We
are fed up with these correction slips
which say that ‘we have made a mis-
tako here and a mistake there. Ithink
if this kind of thing creeps into a book
ang it is presented to the department
of Education in any part of India, it
‘will be thrown into the waste paper
’basket. But here we Members of
‘Parliament are being treated to 3 kind
of feast of mistakes.

. Shri Sheo Narain (Bansi): Mem-
bers are here to correct the law.

Shri D, C. Sharma: You have not
yet passed your law examination. After
having attempted so many times, you
were lucky to have passed the B.A.
examination. When you pass your law
examination you can do whatever you
like.

One thing that makes me happy is
this. We want to achieve the purpose
of stimulating inventions. This makes
my heart glad. There are two coun-
tries in the world where inventors are
respected and honoured and where
everyone tries to improve upon what
exists. My couniry, unfortunately, is
a country of t-aditionalism and experi-
ment, 89 per cent traditionalism and 1
per cent experiment. But I believe
that if this Bill is implemented in the
right way, my country will also have
inventors all along the line, inventors
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in every field of human endeavour, in-
ventors who can change the face of
this country. I want a Luther Burbank
who can change the face of agriculture
here. I want an Edison in this country
who can give us mechanical inventions,
I want some other types of inventors
in this country who can make us do
better things in a better way and in
a very short time. But how are we
going to do that? Is the Controller
of this organisation going to stimulate
inventions?  Will the Controller be
able to pick up the inventive talent in
this country? Shall we be able to give
a flllip to this kind of talent in this
country? Certainly not. I think the
only thing we can do is to protect them
whenever some invention has been
made or some inventor as come in
the fleld. T want to know from the
hon. Minister, who himself i3 an
inventor of many things. . .

Shri T. N. Singh: No.

Shri D. C. Sharma: . . .what
efforts he is going to make in order to
stimulate invention. There ghould
have been something in this Bill to
make inventions g profitable, a lucra-
tive, an honoured and respected pro-
fession in this country.

In the Ministry of Education we
have instituted something which is
called the Search for Scientific Taiext.
I am very happy about it. Of course
that search for scientific talent has
come to be ted with an
tion in science, and as a result of that
examination, we pick up the scientific
talent in this country. Well sowe-
thing is better than nothing, but I
want to know how these inventions
are going to be stimulated, I know
that you will encourage developm~nt
and exploitation of these inventons, [
know that purpose is there in this Bill,
but there is nothing, as I said, in this
Bill which will encourage people to
invent. Therefore, I would say it is
not a Patents Bill which encourages
people tp invent things. 1 thinx the
the Patents Bill will act as a damper
on this inventive skill of peopl:, the
Patents Bill will be a kind of dust
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which smothers the fire of inventivn in
people.

An Hon. Member: Question.

Shri D. C. Sharma: It is a question
which need not be answcred because
the questioner does not know what 1
am talking ubout.

So, some provision should be made
in this Bill, some money out of the
fund which will accrue as a result of
the working of this Bill should be set
apart for discovering new inventive
talent in this eountry, as we are trying
to fird out new scientifle taicnt 1 this
country.

How is it that we are using the same
razor blade in the villages which my
grandfather used. Of course, I love
that blade, that cut-throat kind of
blade, and I wish I could cut the
throats of some of my friends, nat here
but elsewhere, but still T love that zut-
throat kind of razor, but I ask you a
question, Have we heen abls 1o do
anything? The same old plough, the
same old harrow, though the toaus are
now different under the harrow.
Therefore, I would say tha* there
should be a deflnite provision i1n this
Bill to encourage the discovery of
new, young, youthful, inventive talent
in this country, and somc part of the
fund that accrues tp Governmenrt from
this Bill should be set apart for this
purpose. How should this be Jdunc?
The Government of India ts not so
meagre in thinking power that it
<cannot find ways and means to do that.

It has been said that this Bill will
apply to food. What kind of food, I
ask you. According to the defnition
clause,

“‘food’ means any subsiance
intended for the use of, or capable
of being used by, babies, invalids
or conva'escents as an article of
food or drink. . ."

I ask you one question. What are
those foods which are used for babies
in this country, what are thoss foods
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which are used by invalids i this
country, what are those foods which
arg used by convalescents in this
country? I do not think our country
has produced any kind of food except-
ing the quack kind of food, about
which I see so many advertisements in
the papers. In all these different cate-
gories of food, our country has been
deficient, and we are going only to
do this, that we take the patent from
some other country and make it our
own, or give the rights of patent to
some kind of food which is gub-
standard or below the normal standard
or below the nutritive wvalue which
we require of it, I do not know what
is going to happen in this country. At
least 1 need food of this kind some-
times, and so do other pcople, but
where are these foods? What are we
going to do to produce this kind of
food for babies, invalids and con-
valescenis. You wlill say we have
the Glaxo and other things. What are
they? They are only cheap imitations
of the king of food which are avall-
able in other countries. You have got
to relate the food which |3 going to
be patented under this law to the
conditions, o the environments, to the
climate and to the pockets of the
countrymen of this free India.

8hr! Shinkre (Marmagoa): Which
part of the country? We have varl-
ous climates?®

Shri D. C. Sharma: The whols of
India. If you do so, I think this Clause
will become real, but if you do not
do so, T am sure that this will be
having a kind of fictitious worth.

Then it says:

“invention' means any new and
useful—

(i) art, process, method or manner
of manufacturs. . ."

llhlnkthenn!rkindoflﬂpm
hnilmmrednt-rlnunswmw
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—and that also I doubt if it is our
own—is the art, process, method or
manufacture of soaps. 1 see such glit-
tering advertisements about all kinds
of soap in the papers. I think the only
thing where our manufacturing pro-
cess has succeeded, whether on account
of indigenous efforts or on account of
the efforts of other countries, is the
manufacture of scap. Sometimes 1
also read about different kinds of
creams, but I wonder whether these
creams belong to our country, or they
have come from some other country.

What are the processes of manufac-
ture which we are going to stimula‘e?
We want to manufacture tanks, we
want to manufacture supersonic aero-
planes, we want to manufacture new
kinds of ploughs and harrows. How
are we going to patent the art and
process and method of manufacturing
al] these things, machines, apparatuses
and other articles?

1 used to teel very happy when 1
was told that we were manufacturing
bicycles, when I was told that we
were manufacturing scooters. My
heart jumped with delight when 1 was
told that we were manufacturing
sewing machines. If you look at the
reality of these things you will find
that most of these things are assembl-
ed here. 1 know of some cycle-manu-
facturing factories; they are big names
in the trade. But they are merely
assembly plants. When we put ques-
tions on the floor of the House and
ask what is the indig t in
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think we may be making some head-
way, but we have not made much
headway.

And then medicines and drugs. 1
shiver with fear when I find that they
are going to patent medicines and
drugs. Of course, if something is
manufacured by the Antibiotic Fac-
tory, Pimpri I do not mind that; but
I know what is happening in the ficld
of drugs. The USA is thought 1o be
a great country—and it is a great coun-
try—ang some years back therc was an
exhibition held by the great doclors
of USA in New York. And along with
that exhibition there was another exhi-
bition by ‘doctors’ who had no medical
degrees and whom ] can cal] as quacks.
Sir, more people went to the exhibi-
tion arranged by these quacks than to
the exhibition arranged by the highly-
qualified doctors with high degrecs
from great universities of the world
and great universities of USA. We
are talking of X-rays, but if the Minis-
ter for Industrics had gone there gpnd
seen that exhibition grranged by these
great doctors, he would have come
across something which is greater than
‘X-ray, namely the Z-ray.

An Hon. Member; Death-ray?

Shri D. C. Sharma: 2 rey—
A, B, C,D. .. Z If you do not
know the alphabet, what can I do?

Sir, what I was submitting was that
we have to proceed very cautiously
about patenting medicines and about
patenting drugs. Already the mariet
is flooded with these things, and I hope
that these paterts will be granted with
the utmost care. Of course, the words
“medicine” and “drug” have bren

them, it is said ‘80 per cent". If you
compute the price of that 80 per cent
and compare it with the price of the
20 per cent which is imported, you will
find that the price of the imported
component is very very high and the
price of what we manufacture here
which is called the indigenous content
is wvery very low. Therefore, so far
as these machines are concerned

d i with the utmost care that the
Ministry can bestow upon the defini-
tion of anything. But | would like to
suggest to the hon.  Minister that
there must be provision in it not only
for drugs and medicines which are
used by allopathic doctors. There
should be at least four categories of
medicines and drugs, and we have got
to take care of those categories: medi-
cines and drugs which are of use ‘o
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allopathie doctors, medicines and
drugs which are of use to homoecpa-
thie doctors, medicines and drugs
which are of use to naturopaths . .

8hri U. M. Trivedl (Mandsaur):
They have no drugs.

8hri D. C. Sharma: They have also.
You have not undergone that treatment
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heing?l "You will have to find some
avatar to be able to exercise all
these powers judiciously. The days
of rishis and avatars have gone.
Therefore you cannot have a control-
ler, a big-bellied controller, who will
one day sit as a judge, another day
sit as a registrar, the third day sit as
an of inventions, the fourth

.23 I have undergone,

And then medicines and drugs
which are of use to ayurvedic practi-
tioners or unani practitioners. We
should not lump all these together.
We are killing the iniliative of the
ptople by going whole hog in favour
of modern medicine, George Bernard
Shaw said that modern medicine is a
quackery of the highest order, and I
believe to some extent in that, But
I  believe that these four categories
must be defined, and you must make
provision: for them so that our peo-
ple who can Invent certain things in
the syurvedic field or the unani fleld
or the homocopathic field also can
have the benefit of this

Sir, one more point and I have
done. Ang it is about this Control-
ler. We are creating new empires in
this country, We tried to do away
with the flve hundred and odd States
in India created by the British Em-
pire. But now we wure creating new
empires, new States, new kingdoms;
and T can tell you that the Controller
under this Patents Act is going to be
not a Raja of a small State but a
Maharaja of a big State. (An Hom.
Member: An Emperor). He hag been
given all kinds of powers, civil
powers and all kinds of powers. I
would say that absolute power cor-
rupts people absolutely, and I would
request the hon. Minister—who, thank
God, has started now vielding some
kind of power—that he should see
to it that the powcers of this Control-
ler are truly mirimised and that he
is not given legislative powers, re-
gistration powers, punitive powers,
judicial powers, and all these kinds
of powers [ think you cannot find a
human being who can exercise all
these powers. Where s that human

day sit In some other capacity. I have
known of gods who have got two
faces, I have known of gods who
have three faces, but this Controller
is going to be a many-faced god. Sir,
I dread to think of a many faced god.
I would therefore say that the Minis-
try should see to it that the powers
of clvil court which have been given
to this Controller are withdrawn from
him, because 1 know the Controller
is so much blessed with powers that
he will not be able to exercise those
civil-court powers judiciously in the
best interests of the country.

1o o weitge ehifgan (wémare):
e wEET, AT 3w § g NWE 0
Ty ¥ g g wd @ e ag (ot
T growT & g Aot w1 AmHEr
§, o soar wa 4F wwi W
AT & a1 A T TEE wOET TG WY
o TR & I AAT W R Ew
& forr w1 andwfoe w51 T & 1 €W
for & e 6 o awr g3 o
g arfr & wrfey e €23 7 e
W 2 EE Saet T g At
toafe T FREIEE
qredy ¥ aget fowraa A0 7w R
fir fegear faa™ wzree 241 & wfa-
ol 1T Awifaw A € owmd #
aga & ww T b, e gfeat #
wx ¥y v A T | oafad gEwt
i gfozat & kw1 § 1 0w A arfaveTe
& 1fez &, g wifaers # gfez
¥ a1 w owTh mE o zfiz @ oo
#rar fadfoni o gfr & & frrlt
gher wei1 fadfedi & &1 A @
T E
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& ot At Tl wg wwawr § Afew
W O N AT g A H o R
g 1T FT R § e H, v §
wIaT 10 ¥ 15 %8 A §B A W
T A1 gvaT § IW w1, 97 45T migaT
¥ ey § @ fRwW T omar
P N AN T ¢ e
fra fwdr Wt wrqgA ¥ oG
® @3N s dwr 9T § 9w
g w17 &H €@ & A4 Ao g4
FAT A GEFAF Ay qF a1 a0 &
Az ¥ 7R AN gER A0E F W@z &
art § & w3AT W F 1 Ay w1 @z
@ iHaIa AT | ¥ @ R TAH
At ¥ fadr ga Sar i faar s 39
W & fAfr  wqwd wIowr FTTEIE
ux a qF frgeata & sy ang-
fafesr a4 aty 7 | W "0 fw
A IIFT AN EFeAT HET | aw i
famr & 1 T2 97 7 AN qgwET Q
At w4A 97T By 9w 7 w5 W
“gfem” Arw 7 @A | g’ TEAT
Ig&1 A7 e w0 AfER
qdr 7% 7 A 7% fay #é dan
a8y faaT | €7 A &F 50 AT 60 FATT
gt ga fagat sifeg ar wifs
“fgrx’’ W qEEET 97 | SAF AT A
1§ wywx A § afww argfew *1
a owmE 9 W IR 9§ e
#1 §ar Af faar 1 ag & @ wgrm
® TTAMAT AFAT E | ITH AT WA
Iy )

MYz F AU ESAF A qF
wx ¥ Tft ATy ag w0 8 5 gw A
* qray # 1Y Farr i ¥ fomwr
wrg fsarm 4 & 1 & ow fsft A
faara fed 37 § 1 oY O qW AW
A X Frst o 3w g & Fave A
wTqrg 1 qw ¥ A g § fr s
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afmft A A qfewm & 5 o 6 G
1 TFATT AT ) TE 9T WWT @@
ag femfear b 74t 77 oig fom &
10 &%¥ & ¥ g0 AN FT T )
10 & 15 d%%r #01 Ar7 & 1w TT-
T g ATAT }, ¥ §H TAET WA ALY
#x g § 1 & wiawr oF feamw o7
97 94 T gW 2@ § | 4% fFaw
dar< & faifirw Al #7 w F faw
g fwarar § MuT gew ¥ foray gé
Y gaw AT 3 gt o froagEt
Ft A farm ¥ www @I 7 @
Ty #) TwT 9@ § | TR H 0¥ AN
A

“A 5000 a month production
rate of low cost of solar eookers
was inaugurated at Bombay on

May 27, 1853 by Shri K. D. Male-
ria ...."

T4 # ot Fo Lo nifwa fawr
21

“by Shri K. D. Malaria, Deputy
Minister for Natural Resources and
Scientific Research.”

& srAat Ay, afew wafar awa
Wz WA ATgE @ 1 ay 7t 27,
1953 ¥ @ & g &1 IgWiEA
€1 AT 9T | WA §F AT W AIE A6
& T | | gE 99 a%d 1 ¥
ol YT 7€ o WK ¥ 5,000 WA
wr & feama ¥ a0 §@ qver @ o
& muwan g s gowr ot £ Mz At
@ g A, q&T AgRd |

oy firo o fag : W TRy AR
Ayl

o wAET Wifgw : 7 @
L EamafrMag g fs
AT 17 A oty ) Afew wWy
w1 gz off @1 s w0 )
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famr g, X oug
TWrE wAT wwga il W wen faee
wfgd wgifs 9 far & Ev @ QW

Y@ 60 ®UT T¥ &Y T W §
o W G 40 wOw ad ST
W FETw @ ¥ 7g oF wT

W W o o e
w7  aE Y o v § W
wH1E o1 e & wgi aw qwwa §
W ®TA 9 g g W, oW WA ¥
T gU T o 8 AL gwr Wi
% ¢ R a7 TEEE ST A
g1 w6 w qowm e w2
Wl wgRg W19, AEImE S EE,
fareY grom figsy, Wl #4721, OF WOAT
Tr iz d 1 Fww frgem & w
o A Qo w R, e i
o% A X @R, g Iee
T 9T @T E, AT @ ATRIW I
®Fart § T oaew fewm o (R O
waTEy  dmfaw A avar fwoow
amaTo W 7 geETt g & dwfae
o ¥ 0 {6 e 1 § g o
o1 WX ¥ wmun A faera
fsaft <ot g, +15 waew T vaf
waife o § qadt A ad ) R
g & A wwrEfe g §, Ww
| oo Nt F i arifeT g b,
THH A TEET AW § A WO AR AT
g T FaeEE wiiE g adar ) ag
Fga M G 4t AR @
wraTon ama ® W dmfaw s feew
AT WTA § 1 TAGT OF FO0 TX
Wt A ¥ i agt o oW e g
ag W AH FB WA A, TO
gwe A w, wife adt w A
® ) WX AR A AW T WS
fowrdi ®t @1 a7 a%  dmfast
Lol

afay  wifrer wi dnfas
oI & gAeg § § a7 i A e
g% oFag fat & A ogr 9T g0
arfgg |+ 18 AW IGA wOw AR
¢ gfrn wgi st i} dmfaw wrw
w Ay e, b, g aw vt
oA & At v, W s
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Tt wm @ vl e g
@ wwar & fawst swdat s
%Y R TS e T e L
W OF SRamiary ., .

o to ferg : TR )

o TW WA Wfpr : w,
aft wgn et affl o gw A
g W wRow o @t
@ i, ¥, a1 qT mE——rTe
A oft wgx &1 T oA TR
wTF WA | IHH W & faewr
wiger  wrat & fag gur e
Bar wgd § 1 ag A e g fr a
faese w1 freft 9 s & fag
AT §Y 'waT g | ey awen § w
s ETE BUT 41 WeEE A
fiest 7 felt ST A gat 3w A w1 @
g HfEw agT 9C W1 Tedy Oy
& WA wEr &, ot ot oAt St A
¥ fF oF ®YE &3 gY smar war
& wEraITER T @1 Y agl gl
&< oAt wr af @, e w1 Ael aw
aTEr g, ®1 [0 & o g i
ww wfes ¥ 1 ag g & e < s
ot 9o meww oW wfRT A
AT ag g1 & % @ HTT w7 e
W qETEE %1 &1 A 0w wrady
* oy W F wow woft feet aww
N frroet T & o "/ oSt |
e W fggEm & gwe w1
& T —FAT T WA 4T, W
AR AT, TAEr a1 e e
aft, e fewr § 7 o1 Wk qo
quo ¥ty & mav g, fedt swme
¥ wat mar Y 1 oy AT g It
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Ffed | WL IR A gAC Aey
o, AN PR wT T AT Y
o ag aft N FEar § aw g
WA FT o7 AT WART §
oL WY #Ey @\ g4 ATRET

aTET, AT FF UAT T § IFEHT A
@Al Gadw w0 fF goer e o
@t ag ¥ At o 73, Ad T
@ ¥ gk i waw fggeEm
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AT W IET &Y AW w @A,
Wi & & arr @ adf qrad
o s ¥ wART At T @ g
o) favafaaradi #1 dwe & @t or-
foreT ®Th &aTe W1 AT ¢ gATd ard
sAET FFAT| AR AT R
qOE T wmaEqr §, qUAwrd W
=aeqr & gEH @AY g1 o,
q@ v v dafas fax ) R
Famn fegw &9 & fwfas @
wF frere oa fe gard ToR g
oTeT 9T {1 @wat ¢ fF s feew
fovqare &, feaT frg &1 wrza & oy
2, vy v frg atg & a7 g
g ST Gt FEI AT FAOTF
wrel § aoet @ud g o ar wrar
#t oy ST s 1

Wiy ag forry 3% aig &
frasr W T § 99 O AT g9 AN
a1 g% qfmrdt I oW s
wifglt — ug o o § s o wifa-
opror §, a1 €1k afymr a wgT ¢
Preverx &, @ gifs & W ag
wrr 43w ITEe X w1 awtw
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g Afew fee @t w9
B A gwE A g @
g der TARIAT | U T RR
T AT HAT 9F AFAT §
oIfasFTE & HON WifaeT &
ITAE AT | A AT WA
T A & 43 A e g A
T # Agl g g WP IEwr 90g
T I9%) faATE AT TS €1 g
0% | AfFF 37 T4t FEaT 2 A
¥ 97 77 &t MW ow " e
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Al T ag ¥ orfm ¥
wfgwrdi W7 gATE § I faee
F4F  fEegeaa § aAr St 1 T
g 9ifg WY AT & fam faer
avE F1 T AR A afgma FEw
FF T FIC AT alwt & Fraw §
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wenl o e & e
¥ R e TR quw ST oS gh
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MOTION RE: ANNUAL REPORT
OF LIFE INSURANCE CORPO-
RATION OF INDIA

Dr. L. M, Singhvi (Jodhpur): I
beg to move the following:

“That this House takes note of
the Annual Report of the Life
Insurance Corporation of India
for the year cnded 3lst March,
1964, along with the audited Ac-
counts, laid on the Table of the
House on the 18th  February,
1965."

Mr. Deputy-Speaker, Sir, before I
commence my observations, 1 would
like to take emphatic exception to the
absen-e of the hon. Finance Minister
whose duty is really to come  and
reply to this debate. 1 had the pri-
vilege tn initiate a discussion on the
report and accounts of the LIC on
the 5th September, 1963. When I
initiated that discussion in it was the
first time the LIC report was dis-
cussed on the floor of this House. At
that time, Shrl T. T. Krishnamachari,
the hon. Finance Minister, who repli~
ed to the debate aaid that so far as LIC
was concerned, he considered it =&
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somewhat unpleasant subject and that
he suffered from amnesia in respect
of it. 1 would have thought that
these 26 months which have clapsed
would have enabled him to recover
from his amnesia. His absence loday
appears to be an instance of sclective
inattention rather than of amensia; if
he has recovered from his amnesia, as
I hops the has, we would have ex-
pected him to be presenl heve tp lis-
ten to the debate and to reply to it.

Since I initiated the discussion last
in 1963, in this House, we have receiv-
ed the report of the Committee on
Public Undertakings which coniains a
wealth of information. This report
furnishes its conclusions and recom-
mendations which should serve as the
basis for the discussion today in the
House. If T am permitted to say so,
the report of the Public Undertakings
Committee on the LIC has confirmed
each one of the conclusions I had put
forward before this House in 1963,
and has imparted to those views I had
expressed in 1963 the stamp of its au-
thority which is pre-cminent indeed.

Let us first take the volume of busi-
ness. In 1950, the Corporation had
drawn up a five-ycar plan for deve-
loping its business, and had fixed a
target of Rs, 1,000 crores of business
which was to be achieved by 19063,
On the 6th August, 1959, the then Fin-
ance Minister had stated that reaching
a fijgure of Rs. 1.000 crores in five
years was a good ambition for the
corporation, but he felt that  this
could even be bettered, Unfortunately,
however, the target and the claim of
the Finance Minister were to be v.he'
ly belied. In the year 1963-64 the
target of Rs. 1,000 crores was hastily
abandoned as unrealistic and was re-
fixed at Rs, 750 crores. The _ target
for 1864-65 has been fixed accordingly
at Rs. 807.80 crores. I should like to
invite the attention of this august
House to the observations of the Com-
mittee on Public Undertakings on the
manner in which these targets are
fixed and what they leave to be de-
sired. This is what the Committee
say:





